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(x) DemMAXp TO PRESCRIBE THE -His-
TORY TEAT Boox FOR EIGHTH CLass IN
MAHARASHTRA

SHRI G. M, BANATWAILLA (Ponna-
ni); Mr. Deputy Speaker Sir, the Gov-
ernment has often expressed ity seriouy
concern and anxiety to ensure that teggt
books arc free from historical digtorions
and communal bias, Unfortunately how-
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ewer, such text boaks still continue to get
prescribgd for study in our educational
institutions. There i a strong feeling,
anguigh and r2sentment in Maharashtra
against the history text book prescribed
for Standard VIII as the matter contained
under the Chapter “Islam Ka Uruj” in
almost all languages, and ¢Epecidlly in
Marathi and Urdu i« highly erroneous,
sacrileg[uu| and provacative, There It
public agitation against the text book.
Other Chapter of this history tex; book
are also replete with errors, distortions
and irresponsibl]e statements, At several
places even dates given in the text book
are 0 rediculously wrong that they create
wide disparities to the extent of even two
centuries.

1 urge upon the Governmént the urgent
necessity to proscribe and confiscate the
said text hook and to make a statement
thereon in the House outlining how such
text book came to be prescribed and steps
taken to prevent such recurrences in fu-
ture.

(1i) SveeLy oF DRINKING WATER AND
ELtcTRICITY TO THE PEOPLE OF DINDIGUL,
TaMIL Nabu.

SHRI K. MAYATHEVAR (Dindigul):
Mr. Deputy Speaker, Sir, the Tamil Nadu
Guvernment haive had failed to give ele-
trigity supply to the pumpsets of the far-
mery for irrigation, The farmers in my
Dindigul Pardam:zatary Constituency are
facing an unprecedentad grisis in the sup-
ply of electricity. The towns and villages
also are not getting the eleztrigity wupply.
The entir¢ farm and the industrial pro-
ductions are seriously affested. The drin-
king water is supplied to Dindigul towns
and other tewns of my constituency once
in five days. The people are purchasing
drinking water by  paying 25 n.p.
to Rs, 1.50 per pot in different
towns of my constituency, The
farmers are unablé to save the stan-
ding crops neither they could raite new
or fresh crops due to the failure of elec-
tricity supply. I resorted to hunger-strike
on these demands a few months back at
Dindigul tewn. But the authorities con-
cerned woefully neglected to implement
demands as I belong to the oppositiom
DMK Party.
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4 therefore, requemt the Central Gov-
ernment, especially the Ministry of Elec-
tricity and Iirrigation to instrugt the Tamil
Nadu Goverament to provide (i) the drin-
king water and (ii) the supply of elec-
tricty and Irrigation to instrugt the Tamil
Nadu Government 1o provide (i) the
drinking water and (ii) the supply of elec-
tricity to all farmers and to all my Dindi-
gul comstituency people.

(xii) URGENT NEED TO INCKEASE TIIE
WAGES OF ACGRICULTURAL LABOURERS TO
IMPROVE THEIR ECONOMIC CONDITIONS.
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(x1ii) ARTIFICIAL SHORTAGE OF SODA
AsH.

SHRI RATANSINH RAJDA: Cyslic
artificial gshortage of soda ash has bccome
a regular feature. creating untitld hard-
ghips for amall scale industries and consu-
mery like washermen, Innumerable amall-
scale induatries are  destablised on ac-
couni of spiralling prices of each ash.

%oda ash iy produced by four monopoly
producers, who hawve absolute centrol over
produgtion, distriMution snd  pricing, in
the absence wf any statutory control. The
usual pley of cost escalution ap the root
caugze of prige incrgase is not convinéing
at all, From the minute siudy of balan-
ce-shects of producers, it is clear thut the
cost of one tonne soda ash should not
be more than Rs. 700 to Ra, 8{0/-. Un-
fortunately, black, market has  ulready
reappeared. Market pricés have' soared
from Rs 2000 to Rs 2800 per tonne.
Conditions have to be greated %0 that
producgrg reduce their prices consistent *
with the cost of production. The following



